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1. iVheth r R?port?rs of locfil papers may be
alloued to see the Judgern*nt?

2. To be referred to the Report-r or not?

(DELIVERED 3Y 3HRI J .P. 3H.L1MA, HON'BLH 1EM3ER (j)

.Applicant No.2, Ram Ndth is the son of apolicant

N:..l, GhiJdu. Both of them jointly file.i this apolicdtion

under Section 19 of the Administrative Tribunals Act, 1985,
aggrieved by the order at. 24.1-.1991 passed by the

Divisional Sup rintending Engineer, Northern Railway,

New Delhi v.hereas the impugne : order was issy^-d to the

aoplicant -lo .1 holding him unauthorised occupant of

R-Uv;ay quarter No.13/6, Sarojini Nag.r, Delhi after

retirement on 3C .6.1982 informing him that proc-- ings

• • • 2 • » »



- 2 -

und?r Section i9C of Bailwt<iy Act, 1939 will be started

again t him for recov ry of damages as veil' as for

eviction and further forevery one month of unauthorised

retention of Bgilway quart r, one set of po st-re tire me nt

pass-s will be disallowed.

2. The applicants claim d the reliefs that the

notice dt. 24.1-: .1991 (Anne xure A1) be ''ithdrawn

and further allow the applicants to remain in occupation

of the Ra..l' ay Quart r -lo .13/6, Saro jini Mag.jr,

New Delhi after regularisi ng thesame in the name of

the son, Bam Nath. It is further prayed that the

resnondents be directed to pay DCBG payable to Cniddu-

appl leant No .1 on his retirement on 3C .11 .1982, which

has been illegally withheld and also at the market rate

of j. nterest till the date of payment. Furth-r it has been

prayed that the respondents be directed to allow oost

retirement pass s to aoplicant No .1, which have o-»n illegally

withheld.

3. The respondents did not file any counter. Howev-r,

on th- i.tr of h^.ring, i.,., 7.2.1992. th» d.p.rtm, ntal

rspr- sent.tive filed j short reply on behalf of the

respondents statLog therein that the impugned orders

dt.24.1'.199i and 17.1.1992 have been withdrawn and applicant

I
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iNb.i, i.e., Ghiddu will not be disposs^ssecl from

the Railway quarter until any Railway accommodation is

allotted to the son-a:plicant .2, Ram Math as psr his

e ntitlen^ at. I-t is also stated that the iXRG will be

released in favour of the apolicantNo .i, Ghiddu as per

Extant Rules. It is also stated-th -t post retirement

passes will be released.

4. However, the learned counsel for the applicant

oressed that since the DCRG has been withheld after

retirement of the applicant on 30.11.1932, so the

aoplicant is entitled to market rate of interest from

1.12.1982 till the date of payment. Thelearned counsel

for the applicant has olaced his claim on the basis of

the authorities*

5. In the above circumstances and the clear position of

law, the impugned orders have been withdrawn and the post

-»

1. istate of Ker^ala Vs. Padmanabhan Mair
1985 3G 356.

iVazir Chand Vs. U.u.I.,
decided by the Full Bench of the Principal Bench on
25.10 .1990.

Union of Vs. Shiv Gharan,
deciaed by the Hon'ble Supreme Gourt in Civil
/^peal No .2002/1990 on 23.4.1990.
G.V. Kapoor Vs. U.O.I.,
1980 SG 1923.

Amrit Singh Vs. U.O.I..
1988(4) SLJ G.rt.T. 1023.
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retirement passes have been ordered to be released by the

department itself and also considering the allotmert

of a quarter in the name of applicant No.2. So thejonly

dispute remains that of payment of interest on DGRG,

which the respondents are also releasing in favour of

the retired eirployee, Ghiddu.

6. In view of the above, the respondents are

directed to pay simple interest on the urpaid amount of

DGRG to applicant No .1 J IC^ p.a. from 1.2.1933 till

the date of payment. The application is disposed

accordingly with no orders as to costs.

(J.P. SHARMA) >v
iVEMR (J)


